IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Applicant(s)

Advocate for -

Applicant(é)

JODHPUR BENCH JODHPUR

ORDER SHEET
ey e

APPLICATION NO........2%....0F &5

Respondent(s)

Advocate for

Respondent(s)

Notes of the Registry

Orders of the Tribunal

Copy of Order in MJA No. 52 of 20058 in 0.4, L8 of
2006,
2.4, 2007

Mr. B, Khan, Advocate, for the applicant, present.
i, Eaé } Trivedi, Advocats, for I:ne respondents 1io 3, is

also present.
Mr. K.R, Bhati, Advocate, for the private respondent.

This Application i= regarding condonation of dalay
in filing the 0.A,

perused the records of the case, On perusal of the

.

Application we do not find any‘c“mg to condone the delay

rather in his application, applicant himself has admitied
that the 0.A ought o have been filed before 15.8.2001.

i A

{R.R.Bhandar) R Kulldip Singh)
Admy, Member Vice Chairman
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